BEFORE THE NATIONAL GREEN TRIBUNAL
(SOUTHERN ZONE) (ORIGINAL SIDE JURISDICTION)
ORIGINAL APPLICATION No. (SZ) 27 OF 2019

IN THLE MATTI:R OF
Shri. Kishore Kumar and Another .... Applicants

Vs.

Union of India and others. ... Respondents

FURTHER OBJECTIONS FILED BY THE RESPONDENT NO.11 TO THE REPORT OF
THE JOINT COMMITTEE CONSTITUTED AS PER ORDER DATED 18.10.2019 AND
03.01.2020 REGARDING THE ALLEGED POLLUTION CAUSED BY FISH MEAL
INDUSTRIES IN UDYAVARA, UDUPI DISTRICT, KARNATAKA (“the Report™)

I. That the present application i.e. O.A. No. 27 of 2019 filed by the Applicant is in relation to
the alleged environmental violations by three fish meal industries including Respondent
No.11 herein. The present report submitted on 03.02.2020 is being filed in furtherance of
the orders of the Hon’ble NGT dated :8.10.2019 wherein a Joint Committee was
constituted for the purpose of inspecting the said industries to submit a tactual report
regarding the allegations made in the Original Application (the “Report™). In furtherance.
the Respondent No.11 has filed its objections to the Report on 07.08.2020 bearing filing
number- 3305111000582019.
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Subsequently. the Environmenial Officer. Kamataka State Pollution Control Board
("KSPCB") vide letter dated 16.03.2020 informed the Respondent No.11 of certain non-
compliances that were observed during the Joint Committees inspection on 10.12.2019. In
response. the Respondent No.11 vide letter dated 21.05.2020 had informed the KSPCB that
immediate steps were taken to the correct non-compliances. A copy of the Respondent
No.11s letter dated 21.05.2020 has been attached as Annexure- A.It is humbly submitted
by the Respondent No.11 that the observation contained in page number 16 at paragraph
() of the Report that the Respondent No.11 has not installed a flow meter for recording
water consumption has been duly taken note of and complied with as on 01.08.2020. The
same has also been informed to the KSPCB vide letter dated 21.05.2020. It is submitted
that photographs in respect of the installed flow meter along with the waterlog has been
attached herewith as Annexure-B and C, respectively. However, the allegation contained
in page 16 paragraph (f) of the Report that the Respondent No.11 has not obtained a Non-
Objection Certificate (“NoC™) from the Kamataka Ground Water Authority (“KGWA™)
for usage of groundwater for industrial purposes is untrue. It is submitted that the
Respondent No. 11 had sought for information under the Right to Information Act. 2005
by an application dated 18.09.2020. whereby the Respondent No. 11 was informed by the
Public Information Officer. District Ground Water Office. Ground Water Directorate.
Udupi that the Udupi District Ground Water Office which was functional from 04.05.2017
has till date not given permission to any industry to use water from the well for any
commercial purpose. The RTI report has been attached as Annexure-D.
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However. as a matter of abundant caution and respecting the observation of the Joint
Committec constituted by the Hon ble NGT the Respondent No.11 had sought for an NoC
from the KGWA vide letter dated 21.05.2020 for usage of ground water for industrial
purposes but the KGWA have not yet responded giving clear directions to the Respondent
No. 11 The correspondence regarding the same has been attached as Annexure- E. In a
bid to comply with the observations as pointed out in the Report. the Respondent No.11
had again vide a letter followed up with the KGWA on 30.06.2021. The letter dated
30.06.2021 has been attached as Annexure- F.

Further it has been alleged in page number 17 at paragraph (k) that the Respondent No.11
had exceeded the permitted capacity of KSPCB as per the consent limit as specified in
paragraph (k) of the Report. It is humbly submitted that the Committee’s observations
regarding the actual water consumption is false. The actual water consumption and water
generation is set out in a table. The table has been attached as Annexure- G. Accordingly.
the Respondent No.11 submits that the freshwater utilisation is 53 KLD which is well
within the consented quantity of 170 KLD. Further. for all other purposes the Respondent
No.11 uses only the treated water and has also reduced the consumption of fresh water. It
is humbly submitted by the Respondent No. 11 that with regards to the water consumption
for cooling water. the Consent for Operation (“CFO™) had mentioned a limit of 70 KLD
whereas the actual limit as per the logs maintained by the Respondent No. 11 was 250
KLD. It is submitted that the water being utilized for the cooling water is recycled water
from its Etfluent Treatment Plant (“ETP™) and thus it has not consumed any excess water
for this purpose and hence there is no violation of the consent limit as specified by the
KSPCB. Further. it has been observed in the Report in page number 17 at paragraph (k)
that the CFO dated 29.09.2018 had permitted L ffluent Generation up to a limit of 138 KLD
whereas the actual effluent generated as per the logs maintained by the Respondent No.11
was 282 KLD. It is humbly submitted by the Respondent No.11. during the months of
November to December 2019 as mentioned as per the logs maintained by it and that as per
the CFO dated 21.05.2020 the Respondent No.l11 had an ETP with a capacity of treating
400 KL and thus even if the actual effluent generated by the Respondent No.11 was more
than 282 KLD. the unit had sufficient ETP capacity to treat such efTluents and thus the
problem of exceeding the permitted capacity does not arise in this instant case.

Further the observation in page number 17 at paragraph (1) that the canteen wastewater is
discharged without treatment into neighbouring land is denied as false and baseless. It is
submitted that the Respondent No.11 has always ensured that the wastewater generated by
the canteen is treated by the ETP. It is humbly submitted that the wastewater discharged in
the neighbouring land was a one-time accident. after which the neighbouring land was
cleaned thoroughly by the Respondent No. 11. Pursuant to the thorough cleaning. the
neighbour and the Karnataka State Pollution Control Board (“KSPCB™) were duly
intimated of the same. In fact. the Respondent No. 11 also sent photographs vide letter
dated 13.12.2019 evidencing that the neighbouring land was cleaned up and the same is
being attached herewith as Annexure- Hl4oc HS

he observation in page number 18 at paragraph (m) of the Report that the compiled
analysis results for the period between January 2017 to October 2019 confirms that out of
28 samples collected, on 26 occasions the samples collected have met the prescribed
standards with respect to Biological Oxygen Demand (“BOD™). Chemical Oxygen
Demand (“COD"™) and Suspended Solid during September and October 2018. Further.
paragraph (n) of the Report states that the performance of the existing ETP is found
satisfactory with BOD removal cfficiency of >96% and COD removal efficiency of about
90 %.
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The observation in page number 18 at paragraph (q) that the Respondent No.l11 has
provided a storage area for storing hazardous Waste Generated but the same needs to be
upgraded with adequate area and spillage collection pits and free from water entry and that
it has stored hazardous wastes such E'TP sludge. oil waste in the adjacent land is denied as
untrue and baseless. It is submitted by the Respondent No.11 that it has a dedicated and
adequate storage area for storing hazardous waste generated. However. in pursuance of the
observations made by the Joint Committee in the Report, the Respondent No.11 has
upgraded its storage area by increasing the area of secured storage. Further. the hazardous
storage area has been equipped with a spillage collcction pit and measures have been taken
to cnsurce that the hazardous waste storage Iarea is free from water ¢ntry. The same can be
seen vide photographs as Annexure -lﬁ%szp-erlinent to mention that the ETP sludge from
fishmeal industry is non-hazardous as it is biological in nature and does not contain any
hazardous chemicals. The Respondent No. 11 has also analysed the ETP discharged
through a National Accreditation Board for Testing and Calibration Laboratories
accredited laboratory which confirmed that the sludge contains more biological nutrients
and hence used partly as raw material for fishmeal and partly as manure. The analysis
report of the ETP sludge is enclosed herewith as Annexure-J. Further. it is humbly
submitted that there is a state-of-the-art facility in the Respondent No 11°s premises for the
storage of hazardous waste and the allegation of the same being found in the adjacent land
was an inadvertent error that had taken place on 10.12.2019. In any event. the adjacent land
has been cleaned to prevent and repair any soil contamination that may have occurred and
the same has been duly intimated to the KSPCB in the interest of full disclosure vide letter
dated 21.05.2020. Pictures of the facility wherein the Respondent No. 11°s hazardous waste

is being stored have been attached as Annexure-Koxg, Con Be g 10 hnnm 13

It is humbly submitted by the Respondent No.11 that the allegation contained in page
number 19 at paragraph (s) that the Respondent No.11 burns solid waste in an open area is
denied as false and baseless. It is humbly submitted that the solid waste management
systems in place at the premise of the Respondent No.11 is a state-of-the-art facility which
undergoes constant upgradation. The same can be clearly seen vide photographs attached
as Annexure-l.Jﬁml's urther submitted by the Respondent No.11 that it has entered into a
solid waste disposal contract with a dealer who collects all the solid waste generated at the
Respondent No.I1's premises and disposes it himself. Any other solid waste that is
collected at the Respondent No.11"s premise is also sold for agricultural purposes. Thus.
there arises no nced for the Respondent No.11 to burn any solid waste in the open area and
the allegation is illogical and false. Further. as informed by the Respondent NO.11 to the
KSPCB vide its letter dated 21.05.2020. the Respondent No.11 is an ISO 14001:2015
certified company adopting strict environmental management system and has been
implementing the system without any deviation as per operational control procedure
prescribed in its EMS (ISO 14001:2015) manual. The certificate of the standard and the
procedures have been attached as Annexure -M.

It has been alleged at page number 37 of the Report that out of the total area of 22105.996
M2. 52.59193 percentage of the Respondent No.11's unit is falling under area classified as
Coastal Regulation Zone (“CRZ™) pursuant to the CRZ Notification. 2011 ("CRZ
Notification™). The same is denied. Further. as stated in the Respondent No.11"s objections
to the Report filed on 07.08.2020 the google map measurements are incorrect. It is
submitted that a correct map reflecting the Respondent No. 11°s premises and the correct
measurements as per the CRZ classification is being attached herewith as Annexure-N.

It is humbly submitted by the Respondent No.11 that according to the Report in page
number 37. the activities of the Respondent No. 11 including the parking shed with metal
roofing. toilet. cooling tower. weighing bridge. portion of godown. ETP-UASB tank and
metal tanks (one 2000 KLD. 4 *200 KLD) and 10 No's of T20 oil tanks are falling in the
area classitied as CRZ-I1 as per the CRZ Notification.
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It is humbly submitted by the Respondent No. 11 that out of the metal tanks mentioned

above one 2000 KLD and four 200 KLD tanks function as tanks 1o store rainwater and
serve as emergency effluent water storage tanks. It is submitted that this is extremely
essential and useful during the times the ETPs malfunction and ensure that even at times
when ETPs fail to function that no environmental degradation takes place. Further. it is
humbly submitted by the Respondent No.ll as mentioned in the Report are all not
permanent structures and are in fact temporary in nature fixed to the ground with bolts and
nuts and thus are capable of being relocated if necessary. In any event. as is stated
hercinabove. the allegation that the Respondent No. 11 is violating the CRZ notification is
untenable. Photographs evidencing that the structures falling within the said land are
temporary is being attached herewith as Annexure-OZ1 axd 0Q.

10 However. in the interest of ensuring that the business of the Respondent No. 11. the
livelihood of its employees who are solely dependent on the Respondent No.11 and the
potential loss suffered by relocating the temporary structures is minimised, it is humbly
submitted by the Respondent No.11 that the Hon ble National Grecn Tribunal. Southern
Zone may dispose of this Application and thereby render justice

11. The Respondent Number 11 craves the leave of this Hon’ble Tribunal to read the
Objections dated 07.08.2020 bearing filing number- 3305111000582019 as a part and
parcel of these Furthzr objections.

12 It is therefore. humbly praved before this Hon ble Tribunal that the objections raised
herein be taken on record along with objections filed on 07.08.2020 and thus render
justice.

Place: Chennai
Date:

For YASHASWI FISH MEAL ANZ OIL COMPANY
. o @__\
<~—"" Managing Partner

Advocate tor Respondent No.11. Respondent Number 11
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ANNEXURE A
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Marine Ingredients

Enriching Growth. ..

Ref No: YFM/0-155/2019-20 Date: 21.05.2020.

To,

Environmental Officer,

Karnataka State Pollution Control Board,
Regional Office, Plot No 36-C,

Shivalli Industrial Area,

Manipal-576 104.

Dear Sir,

Sub: Reply letter to non-confirmations found during industry
Visit.
Ref: 1.Your Letter No PCB/UDUPI/EO/MO/Notice/2019-
20/1308 dated 16.03.2020 &
2. Industry Inspection by Committee constituted by
Hon’ble NGT.

With reference to the above cited subject, we wish to inform you that, we have
received above mentioned letter on 21.03.2020.In this letter you have mentioned
about some of the non-compliance of the water (Prevention and Control of
Pollution) Act, 1974, , '

We have taken immediate steps to correct non-compliances as per your above
mentioned letter in line with compliance of Water Act, 1974. Following steps we
have taken-

a. The source of water supply for industrial is open well and bore well.

round water Authority (KGWA) for usages of groundwater for
dustrial purposes.

s: Source of water is open well, which is existed in the survey 110/4a,
10/15,110/9¢, 110/5b, 110/4b, and 110/ 15_, where our factory premises is .
located. And this open well is existed in this survey number since long back,
which was used by earlier owner for agriculture purpose. Now we have
applied for permission from Karnataka Ground Water Authority (KGWA)
for usage of ground water for Industrial purpose. Copy of application with
acknowledgement enclosed for your reference. (ANNEXURE 1)

YaShaSWi FlSh Mea; & Oll Cﬁmpany Retc?gnised by 'Mis‘ﬁistry o’?AComme'rce as Export House
9-1848, Post Pithody, Udyavara, Udupi - 574118, Kamataka, India. | Minisiry of Agricuiture, China Registered
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SO 22000-2005
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We have now taken action to install flow meter to measure the water

consumption, photograph enclosed. (ANNEXURE 2)

b. The Committee observed that the actual water consumption reported and
effluents generated are exceeding the permitted capacity of KSPCB in

the consent.

SI. No | Purpose Water Effluent Generation
Consumption(K | (KLD)
LD)
As Actual | As per CFO | Actual
per
CFO
1 Domestic 8 15 7 10
2 Industrial-
a. Agriculture 80 42 0.0 0.0
b. Boiler feed 20 30 5.0 -
c. Cooling Water 70 250 0.0 -
d. Process Water 0.0 0.0 138 282
e. Others- washings | - 39 0.0 39
Total 170 361 143 321
Ans: The actual water consumption and water generation is as follows:
Sl Purpose Water Consumption in KLD Waste Water
No Generation in KLD
Fresh Water Treated Water
Consumption Utilization
1 Domestic 15 0 10
Industrial
Agriculture 0 42 0.0
Boiler feed 30 0 2.0
Cooling Water 0 250 -
Process Water 0 0 282
Others- 8 39 47
Washings
Total 53 331 341

As can be seen from the table above fresh water utilization is 53 KLD which is
well within the consented quantity of 170 KLD. For the rest of the purposes, we
are using treated water only and reduced the fresh Water consumptlon Further we




- generation details in the consent order as per above table and issue corrigendum on
consent order.

c. The domestic sewage is managed through septic tank and septage is
cleared by the Municipality. Whereas the canteen waste water is
discharged without treatment into neighbouring land.

Ans: Canteen waste water is already connected to ETP. But, at the time
of committee’s visit some leakage was in the pipeline leading to ETP and
same as been rectified now. We are managing domestic sewage through
septic tank and septage cleared through Udupi municipality once in a
year. Bank challan copy for having paid the charges is enclosed.
(ANNEXURE-A)

d. The committee was informed that KSPCB has been collecting ETP
treated effluent samples regularly to verify with the discharge standards.
The complied analysis results for period from January 2017 to October
2019 confirms that out of 28 samples collected 2 occasions the samples
exceeded the prescribed standards w.r.t BOD, COD and SS during
September & October 2018.

Ans: It is true that out of 28 samples collected from ETP, 2 samples are
not confirming where COD, BOD and SS are more than stipulated limit.
Now we are taking utmost care in ETP treatment and all the results are in
line with stipulated standards specified as per KSPCB Consent.

e. The unit has provided storage area for storing Hazardous waste
generated, but the same needs to be upgraded with adequate area and
spillage collection pits and free from water entry. The committee also
noticed that hazardous waste such ETP sludge, oil waste etc. are stored
in adjacent land in unscientific way causing soil contamination. The
hazardous waste authorisation needs to be amended with all type of
hazardous and other wastes.

Ans: It is to be bought to your kind notice that, ETP sludge from
fishmeal industry is non-hazardous as it is biological in nature, it does
not contain any hazardous chemicals. We have also got that ETP sludge
analysed through NABL accredited laboratory and found that the sludge
contains more of biological nutrients (NPK and Carbon) and hence is
used partly as raw material for fishmeal and partly as manure. The
analysis report of ETP sludge is enclosed for kind reference.
(ANNEXURE 3) - ‘~




We are generating used oil from DG set as hazardous waste and for
which we have obtained authorization. We have dedicated storage place
for this used oil. However, the same has been upgraded as per your
direction, by increasing the area of the secured storage.

There was not much odour within the premises, but as the very nature of
activity involves fish, fish smell was in the surrounding area.

Ans: Thank you for your comments regarding odour control within the
factory premises. We will take utmost care in controlling odour within

the factory premises.

. The unit burns solid wastes etc. in open area, need to stopped. The solid
waste management within the premises is ignored and needs
improvement.

Ans: We are ISO 14001:2015 certified company adopting strict
environmental management system in our industrial premises. We have
strictly informed the Plant Managers, Supervisors to implement the
environment management system including solid waste management
without any deviation as per operational control procedure (OCP)
prescribed in our EMS (ISO 14001:2015) manual, Certificate of the
standard and procedures are enclosed. (ANNEXURE 4).

Further regarding removing the pipeline, we submit that, a t present we
are recycling treated water back into cooling purpose, gardening and
floor washing. However during rainy season our above requirement for
treated water is reduced substantially. And in such cases we may have to
discharge treated water into the Sea after meeting with KSPCB
standards. Hence, we request you to you to permit Sea discharge in case
of emergencies. We assure that, we will not discharge Treated water into
Sea unless emergencies as mentioned above.

We once again assure that, we will not violate any terms and conditions as
specified in our consent letter either of Air Act or Water Act.

Thanking You Yours falthfully :
For Yashaswi dlsh Meal'and Qike

L@ﬂmed Signatory
neis: 1. Annexure-1 _ .
2. Annexure-2 ER

3. Annexure-3 and
4. Annexure-4
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ANNEXULE-T
Hubert Enviro Care Systems (¥ Lud,
- C-45, Industrial Estate, Baikampady, Mangalore, Karnataka - 57501.1.,‘
Ph: 0824 - 2408111, Email; kro@hecs.in, Website: www.hecs.in Y

H.0.: #18, 92nd Straet, Ashok Nagar, Chennai - 600 083,
Ph: 42985555 Fax : 42985500 E-mail ; labsales@hecs.in

_ Laboratory Services Division

Accredited by NABL in the fields of Chemic
IS0 9001, 14001 & OHSAS 18001 Certified.

Certificate No. TC-5786

TEST REPORT
. . , . Page:1of1
Name of the Client © M/s. Yashaswi Fish Meal & 0il Company., Report No. HECS/sL/001/270818
Address of the Client : 9-184B, Post Pithrody, . Report Date : 10/09/2018
: ) Udyavara,Udupi7574118 :
Karnataka
Sample Description : Sludge
Sample Mark : Sludge-1
Sample Drawn By : Hubert Enviro Care Systems Pvt Ltd
sampling/received Date ~ : 27/08/2018 - 27/08/2018
. Analysis Commenced On : 27/08/2018 Completed On : 07/09/2018
S.No. Parameters Units . Result Test Method
1 [BulkDensity gm/em’® 1.26 STM D4531-15
2 IMoisture % 54.26 *FS 2720 Part 2 Reaff.2000
3__|pH @ 25°C (20% Solution) ' - 7.24 52720 (Part 26)-1987
_ 4 [Etectrical Conductivity (20% Solution) uS/cm 520.0 S 14767:2000
5 frotal Organic Carbon (Dry wt) i % 1.96 S 2720 Part 11
6 _|Total Nitrogen As N (dry wt) % 2.51 S 14684
7 _|Total Phosphorous as P,0s (dry wt) %, 2.36 S 10518-1982 Reaff 2003
8 - [Total Potassium as K20 (dry wt) % 0.24 APHA 4500-P: 2017
Sum of Total Nitrogen as N, Tota]
9 [Phosphorous as Py0s (dry wt) & Total % . 511
Potassium as K,0 {dry wt)
10 _|C:N ratio (Dry mass) % 20:1 Dry Combustion & modified Kjeldah method
11 jPathogens Per 100 mL Nil HECS/micro/SOP/003
12 |Arsenic a5 AS,0, : mg/Kg 2.19 _ EPA 30508: 1996
e 13 |Cadmium As Cd mg/Kg : 112 . EPA 30508: 1996
k/ 14 |Chromium as Cr : mg/Kg 3.8 EPA 30508: 1996
' 15 |Copper as cu ' mg/Kg 32,5 EPA 30508: 1996
16  |Lead as Pd ' - mg/Kkg . i 4.9 EPA 30508: 1996
17 |Nickel as N mg/Kg 38 EPA 30508: 1996
18 Wincaszn ' mg/Kg 40 EPA 30508: 1996
13 [Mercury as Hg : mg/Kg EDL (DL 0.05) EPA 3050B: 1996
Note:i-gm/ cm®- grams per cubic centimetres, mg/kg-milligrams per kilograms, %-Percentage,
***End of Report***
B ~ > ¢ . -
1. Thereport in full or part shall not be used for any pr 2T BPETE 3 ) . by HECS unless or otherwis¢

mentioned 3, Unless,spe_clflcally requested by customer

s lab accepts am)
liabllily orloss/damage caused by use or misuse of test reporta

ation,
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ZERTIFIKAT @ CERTIFICATE

2 Y
o

CERTIFICATE

The Certification Body
of TUV 8UD Management Service GmbH
Trading as TUV SUD South Asia Private Limited

certifies that

@ Yashaswi

Yashaswi Fish Meal and Oil Company
No. 9-184 B, Post Pithrody, Udyavara,
Udupi - 574 118, Karnataka, INDIA

" has estabiished and appites
an Environmental Management System fo[ B

Manufacture & Despatch of
Fish OQil and fish Meal as Supplement to Animal/Fish Feed.
At audit was perfdrmed Report No. 4153150281,

F’mof has been fumlshed {hat the requirements
according to

I1ISO 14001:2015

sre fulidied.
The cettificate is valid from 2018-08-21 untif 2021.08-20.
Certificate Registration No.: 12 104 43486 TMS,

Preduct Complanos Maragenrent
Murich, 20150822

w5n Y o BOZ3S Minchen « Grrmany OV ®

S48 ¥ ety hek




L L W L o | LR e S LA PRy

13

Environmental Management System
Manual

1SO 14001: 2015

?g_é.‘ﬁi-;g..
% __-‘? ¢
&Y Yashaswi
£y g : .
S Mariag Iagredients
Enriching Growh..

Doc Name. - EMS

Issue No. : 1.0
Rev. No. - 0.0
Date - 01/03/2018

PREPARED BY APPROVED BY




EMS MANUAL ISSUENO:1.0 | 01-03-2018

SECTION: 8 OPERATION PAGE NO:46

8.1.1.14. OPERATIONAL CONTROL PROCEDURE FOR STORAGE & DISPOSAL OF CHEMICAL
CONTAINERS

RESPONSIBILITY: STORE DEPARTMENT:

All Container are stored in the rack which is allotted to it.

All Chemical Stored Container should packed and stored away from the heat.

In case of Loose Container i.e. when partially used should be tightly closed

No Chemical Should be mixed and stored in the same location

MSDS to be displayed in the appropriate the Location of the Chemical Storage
As per the MSDS guide line Chemical should be handled

All the empty chemical containers from process will be moved to ETP Collection
sump area

Containers should be cleaned thoroughly with water and to be moved to scrap
Rinse water from container should be disposed in ETP stream only.

The Empty container will be disposed to the Waste disposer/Vendor

The Waste container after washing in ETP it can be used for some internal Purpose
or Disposed to the vendor after approval from the Human Resource Department

AN N N NN

NSRNENIEN

©

8.1.1.15. OPERATION PROCEDURE FOR GENERATION AND DISPOSAL OF USED LEAD ACID
BATTERIES AND OTHER

Responsibility: Maintenance IN Charge

All the Lead — acid batteries to be replaced only by the authorized persons.

List of Lead Acid Batteries to be Kept by the Maintenance Department

Distilled Water Level to be Checked and maintained as per the Requirement
Battery Distributed water filling caps shall be retightened after water filling (or)
charges due to over then and to avoid acid water spillage

Operator shall aware the Lead acid batteries management and handling consuming
the batteries(management and handling rules 2001) '

v" Used Lead acid batteries will be collected & disposed to authorized battery dealer &
record should be maintained.

NN KX

<

8.1.1.16. OPERATION CONTROL PROCEDURE FOR COLLECTION AND DISPOSAL OF ALL
OTHER WASTES -

RESPONSIBILITY: UTILITY /HOUSEKEEPING DEPARTMENT:

TEAL & oo

s,

1. Cotton waste

2. Stationery items & carton boxes




5 ‘\?ashaswi EMS MANUAL ISSUE NO: 1.0 01-03-2018
o R SECTION: 8 OPERATION PAGE NO:47
3. Broken plastic crates and other broken plastic items
4, Used polythene cover / sheet
s, Wood material and saw dust
6. Metal scrap
74 Oil seal, O rings and oil, diesel.& Air Filters and V Belts
8. Grinding powders
9. Used Tube Lights

v All the above mentioned wastes are to be collected, Segregated and stored in the
scrap yard in the identified place every day.

v Waste stored in the scrap yard will be periodically disposed to the approved vendor

v No waste is allowed to go out of the company premises without the permission of
Utility Department.

v Only Non Hazardous Waste will be disposed to the Approved Vendor

v While Transporting or Loading the Vehicle of the Vendor check that it doesn’t spill
around the Place as well as on the way to the destination.

8.1.1.17. OPERATION CONTROL PROCEDURE FOR EMERGENCY SITUATION

Responsibility: Manager Plant & Admin.

The following situations are identified as Emergency situation
FIRE:

General Fire

DG fire *

v In case of Fire the shift supervisor goes to the location along with Fire extinguisher
operator.

v The Emergency rescue team will be identified to meet the emergency situation

First Aid Trained employees to be called in emergency assembling area.

v In case of major fire the Human Resource Department is informed immediately and
then declares the emergency Based on the situation and informs the security to
press emergency alarm to assemble all the Employees near the Emergency Assemble

\

y Zone) .
ic of disastrous scale immediately, Human Resource will seek the
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'YASHASWI FISH MEAL AND OIL COMPANY DEPARTMENT PLANT
““WELL WATER CONSUMPTION REPORT SECTION BOILER
DATE INITIAL READING FINAL READING DIFFERENCE mnrs?n::r‘::ﬁrm SIGNATURE

01-08-2020 2% 653 ° 23655°3 -4 oo %ﬂm&
02-08-2020 28655 3 23¢56- 9 | 4 J oo ):?,agnla
03-08-2020 DB656-7 d8659.7 < 20V ‘EM
04-08-2020 28 6¢9-1 98669. 9 P S 2560 2%
05-08-2020 ~R66J-9 JREES R ls ) loo Q:/”/f
06082020 | HREEZ. 2 286649 - & 6o @“2,{
07082020 | X664 .Q o) BEG G WY [ & [SoD Q="
08-082020 | »2RG66-Yy S 866T-Q |2 o0 ldo o O/:fxw
00082020 | 9366 64 o a6 o o Q =
10082020 | 28667 6 L8669 3 16 lboo '\1(’1115
108200 | JIREKT oD 98430.6 Lo Yy ahn o=
12-08-2020 9R630 -6 L R690-6 o o f?’ugﬁ
13-08-2020 J8690.4 orRE A . I k-G dboo l:?v'ujz}gjg_
14082020 | oJQ6d«% .9 I8 619 4 G- 2 L 260 12,@.&,\3&
15-08-2020 23(49\ Y 22 62 . | - d4o00 12@%@
16-08-2020 W BERU | 86881 H 2o ‘Dda}%‘:y
mosaow | HR688.1 | oBE3.5| S.4 Suey N2 ok
18082020 | DRAIZ. S 28 699.1 5.6 5600
19082020 | DRE9G | 281074 | €« 8560 —
20-08-2020 J8909.4 J 8714, R B 2060 A=
2108200 | § 814, R 4983173 19 19070 A==
22082020 | J 89179 8217193 a9 Sean ’-;Z.i
soean | O8M%T | 987977 g Bovo Ry
mosaom | #2331 | 983386 tod | loam [
25082020 | PRJ2R. 4 L8952:6 [ty lwond (\)Z":::{'_
26-08-2020 L RAN D4 ARF68 .2 (€. 6 IS6hao 1%
27082020 | 92H6R 2 D848 6 13y 13 Lo 2athala
28-082020 | OR8] § H3H91-¢ e Db 99060 12 abbale
29-08-2020 2%99(- ¢ 239498 LY 6500 1%&&“&
30-08-2020 24498 28808 .2 l6-3 (6300 t%‘mi&
31-08-2020 28308 32 232 \6. 8 %S £50% (‘h-?..,ﬁl—}nkf




; - YASHASWI FISH MEAL AND OIL COMPANY DEPARTMENT PLANT
4 - WELL WATER CONSUMPTION REPORT SECTION BOILER
DATE INITIAL READING FINAL READING DIFFERENCE mngn::::n: :rms) SIGNATURE
01-09-2020 SR&16-3 S8R . RS £S0U r\z'fi’:;(’)}_’
02-09-2020 SR RIS R D RRIY Y Q.4 9800 @\}f’"—di:
03-09-2020 RV, -V IREUR .4 G-1 Qloo (\\/‘;‘/"’"4 :
04092020 | SRRUR. A v 3R49. & 2 | AoV (\\'zi’:f
ssosaom | YRR€D.4 | 988611 | 9. Glop  |[Zrabhaly
sooam | PRE61-T | SRRABA | q Queo  |[Zalbds
07-09-2020 o AR 36 -7 2BR19. 9 152 1200 ?ﬂ.’ﬁﬁjﬁ
08-09-2020 | 288%9.9 L8R8 - 9.3 9209 P:M
09-09-2020 | 28839 -2 238a% 28 £ 800 2aH
10-09-2020 2 884 ] QRIHS 1% J8Bd lgaunb-
11-09-2020 J89p¢<.-€ R8919. 5 -1 4opd gmu%h
12-09-2020 989)2-59 = 8920 §] % RO :\\f“l’f —
13092020 | V' 8970.S 2893]-§ L [love QZ:"—/ﬁJ
14002020 | DRIZ.§ | SRILREL | 12.]) 12160 =
1500200 | $5ILT .6 o RG%H -3 12. % | 230D qfi:':ﬁ:
16092020 | 3&G56. 2 8949 12-9 NETAY Q}’:f
17-09-2020 23969 2 2%9%1- | (-4 (1409 {\?’?;{’*‘i
18-09-2020 JRBAR]. | < 8993, |2 | 6o (\’)Z’;;H'
19-09-2020 2 193 1 J9004-9] []I' 8 L1 86v ubales
2009200 | & 900Y-9 39014 % -6 9607 @aﬂula«
21-03-2020 DIDIY. § g1y © o l'?rQ
22002020 | 2CIDlY- S 20 1y 5 o o IQ&B“L"
2300200 | J901Yy- S ¥9024 9.5 9sbo Bealhak
24-09-2020 210 Yy v903G 10 (&2 00 I%Hﬂé
sos200 | 99 03 Q904u-3] 103 16,3 %QQH%Q
26-09-2020 290442 2905¢- 9 L o0 v s :
27-09-2020 204 055-3 2906% 2 12-§ i2500 @P’:—":-l
28-09-2020 29 0 ER -2 29080 K (2.2 Pzo0 : -—':(;—ly’
29-09-2020 S9080.4 d9097.5 )1 12100 (\‘}:’—E:‘F/
30-09-2020 990925 29108 2 s Iscov |\&=%
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ANNEXURE D
&mﬂsg b i Tae]

LOo% Padmy, ty wonre ¥d, Yoskry ABeFImYcD,
TxEZD, HERY, LWHR-576104 :

Senior Geologist, District Ground Water Office, Ground Water Directorate,
Rajathadri, Manipl, Udupi-576104

a-meo*: gwdudupi@gmail.com : maomed ; 0820-2574376
T0.5PRQ /ORI /B0%/2020-2]) 339 DTees: 18-09-2020
o,

oR DTRT

Jseo®

Teson® R, 2UES: DD
dnere S0P BEo
D

maéss.

JTJOD : [IP&S TR, LHICDT 20050 JT ey EROHT TRbS

wii.

wged: W SRk TH wor 2e8 8 DTRoE- 18-09-2020

F ok

abec%ccs dFod  Tonwe wgca)g zowoRawesd, RTI 0%, 20050
QoREIT LchY Y IRODT TRLIR wrhemh e ROy ©03uFY
gcdoke OF08  04-05-2017 Comd BARmA MIICIRNTY,  2odIIA
odwPcde ‘aoaﬁex‘ nen e VO, wwTodeen B TS QeBLHOP

B Sone. Saeaed 3, Naag Sowobad. SEETHARAMA SHETTY, 8A LL.p
Advocate - Natary Publig
Govt. of India - Reg. No. 7070
18t Figor, Mshars| Buitding, Cop.Canasme Bank
Court Road, UDUP! - 576101
B, OFpstaka State, INDIA. Mobile: 9242177105
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GOVERNMENT OF KARNATAKA

Senior Geologist, District Ground Water Office, Ground Water Directorate,
Rajathadri, Manipal, Udupi — 576104

Email: gwdudupi‘@gmail.com Telephone: 0820-2574376
SAM.HLBHUVIANJANI/MAHA/2020-21/334 Date : 18-09-2020
To,
Ravi Kumara
Advocate
Devaraja Tower, 2™ Floor,
Near Court Complex, Udupi.
Dear Sir,

Subject: Information sought by you under Right to Information Rule 2005
Ref: Your Right to Information Application dated 18-09-2020

With reference to the above subject, as per your application seeking
information under Right to Information Act 2005, the Udupi District Ground
Water Office is newly started on 04-05-2017 till today we are not given

permission to use well water to industry. this is for your information.

Yours faithfully
signature
seal

Public Information Officer

District Ground Water Office

Ground Water Directorate
Udupi

Truly translated from Kannada language to English language by : Sri. Yadav T.
Kunder. Advocate & Notary Public, Udupi District, Karnataka.

"_dph‘
%losluu .

NOTARIAL REGISTER NO Truely Tm"““ed y Me :

dav T. | SIND ot R e
M. (Sem) LLE -

Date. ......3«.3..’..3?.'1...’.‘.*.?7‘*‘ KUNDER
REGN. No. 7879 Bzok No . SERE . @ YADAVI;m(BomI LLB.
UDUPI DIST. o gy = Y Advocate & Nolary

e 1052025 Il Flocr, Eailoor Complex
P.P.C. Road, UDUPI - 576 101, INDIA

" Mob : 84482 52843
Notary Stamp Not Available
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" ANNEXURE E

Ref No: YFM/O-149/2019-20

ort,

ooleeld 0fwel,

vorélY vodure m{wed,

oumb, Sdame,

L |URTY B, B, Tmordv.
d:ad‘d'e.

Yashaswi

Marine Ingredients

Enriching GM.

Date: 21.05.2020,

Dak: ¥,redve ghiv woB, Phiva wolia's wvdmd,
#mend [dd duwedoh Jeony LYBMPEEN T

and Fevbasde dr,

otO8 Dodd, WowoRATed, woy) obrk, Hof Doref SHEd, vobef FoLd, OELE FEOTG,
voorad mabd dFeron &0 110715, 110/15_, 110/9C2B2, 110/4B, 110/4A,

110/9C2B1-P1, 110/9C2B1-P2 merie 110/5B FCQ, Dedomd sz, Doeds oF, plisan,
%o Sh Teabruband Ded. Srmnide add 3dd wedad JedSy §,medTe PhT mene ghivo

sgellents denmen evToleencod o ol

fmrlld wodnro WHRNROT Johahs wmodreh, srwrnide qois 30 wedod
Leomy/eoTurod uverd omidhicha), Tked, ANDE odeold, Yirsndc e odody,
WO s o ewd.
wode Tl 083‘1?»;.
ohzd, $zf Qe wom, m:;* &2, wEd WowRD,

——

eFenve: | vtr gabed-1w
. 8.6, 0.190260 D 23.03.2020

. Toorédd cotd, @oxd aa:bogn Sozédos wshahd aig.

2
3
4. &=dd SEY T8 ( Pe cexndod wil)
S

. oRBecdigl) Jndod T
6. Pae wmtferd TS

Yashaswi Fish Meal & Oil Company
9-184B, Post Pithrody, Udyavara, Udupi - 574118, Karnataka, India.

I-+91820 2533720 E: info@fishmealoil.com / yashfishmeal@yahoo.co.in
W: www.yashaswifishmeal.com / www.fishmealoil.com

R I VT o LAY
OO0 e,
‘q SOV TF O sged
noat

oy & DO B

HOGE M&‘-’ as

m\' :

* Recognised by Ministry of Commerce as Export House
* Ministry of Agriculture, China Registered

*GMP + B2

* Approved by E U Establishment

* Approved by Export Inspection Council of Indig

* 1SO 22000-2005
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7,re0d/medy /fndonsd uge W d wvdd P d s oens Betmd/deviEoed
Facdhgorgh /dedoluayosgh v,

|. sdrgoos &

mgh T

wI¢E TRosedd.

mm/ﬂé{m/nmﬁxdq’

-4

o, SHrf Docef Thdy wdvef voIld,

9184 ©, wod 23zea,
MNIREC RE, nthd Soest s W,

ad ~-574118.50ertls.

3. ougiebE wd/Rave weh Y
Wele Towoh/ T &F Do,

®. 0. 110/15,110/15_,

110/9¢2b2,110/4b,110/4a,110/9¢2b1-pl, 110/9¢2bi-
p2 and 110/5b.

4, wmdjfave md Yadoios
emdaes

smends [oos mvYoh FO0C o

5. drc waddon GaE R8N

B Hdod wedoirhnh) MERd 25 wd wro merb
23 »b evdd. & wedoln gy, PUFC eSdacd

0. W, fedr (weedr) xAO 5 wanva
DeOTHZ .

6. WAL E Feokr JuFabd e
RO/FRvE mddbes =ed

dodn TSy PUIC eddncde ad

7. woowons DSCrvd
(&) SBoexcd m;anva
() 2.8 Tosd; =By, Bawod
(m) w080

dae 500.00
8.2 mo. 190260 amecs 23.03.2020

el BOH0OE DEINVY TN, IVEEF oa Somdabed kA

LEDRACHE Dodot e & BRoY Fetdnod 2.

:g’v: &&gc&, HEOL

&awos: 21.05.2020

mﬂm"“‘““

w%”@g

LoBeeks woowe, woel, zosl.

maud: donveosy Tomeobarrumod CHAIRMAN KARNATAKA GROUND WATER
AUTHORITY =0 #zosd Sdo oo et desmdonv B.0008;, odrokeodr oz g,

——————— ———

ERLE

#,rede /ey, /ehndond ogm W¥d ovded el S0 E g Sdomedoh Jomy, ¥R
Y o= Fnebse ghiva so,ollenfy LYILE a'odnemabn e wegn TRt [0 Doeod

23.03.2020 cozb kodFekF wooet el msfol 0.8

70.190260 6707 23.03.2020 shmes 500,00

Ceapolny Baceodn Pérands wirabs) e vuf:dohd) A TOTROT.
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0o ® | - ANNEXURE F

% ® o : h *
Ve s Yashaswi
: & Marine Ingredients
Enriching ér‘owlh i
Ref No: YFM/0-031/2021-22 Date: 30.06.2021
on,
BoWONT WPT,H ¥PTO,
emmédo’ o, = TowooRIE,
QVT,0T, )
maféo'e,

DHoI: caa\_beoSo BAT) LeTW BWeT WoB, ToF) I,
8,08 ©oIWE® WYTLD, FIELT 90 WE®
capalplefalelad S TEoHEN, TowWo»TT Wesonas
T,Re800 T TR o3NTTe B0,

TR NITT M TowWooHhS® T,k 0HY, IR Jow, 110/15, 110/4b, 110/4a,
110/15_, 110/9¢c2b2, 110/9c2b1-p1, 110/9¢c2b1-p2 and 110/5b de?_, HTF e PuT
aa’no&d% , B, YOITYFID 3e30e3e38 1, wwaede INRBS 0I, ITT WodaNoR,
QTR WK 3 3.
oo, eo3d JATD ebesd uded Bod, oY I, B;MOEN WoIWEL WITL,
ﬁmsuﬁ POBWED® m@ndaod S 5303300, TowoNTTAOTE 83 FENS
@, Qe300 BF nYSy dedueron ImH,Q, FeoBndy 3w e~
1. TP WERSTHT WRN0IN, YWTHT MTd TOWONI® TTWTILD

BIBT VO TRONYT 500 MewvtnoZon JYR BRODT.
2. 3, wuﬁm WEDTEIT DowwohTT JeTIY, WIS Q.

edﬁ GoTT,

oHBR 7 B0ker DBy, BN BoBDy, &30eR
e

?.)‘gég,( && 9:} s d

S\ =k 2

a\”
0 -
b o X 49._99"
Yashaswi B ﬁsﬁ‘and 0il Company

No. 9”1818 POST PITHRODY, UDYAVARA, UDUPI,

» GMP+ B2,
+ AEO T2 by CBEC, Ministry of Finance, Govt. of India.
+ Recognized by Ministry of Commerce and Industry as 2 Star Export House.

Karnataka'5‘74 118. » Certified by Ministry of Agriculture, China.
T: +91 820 2533720. E:info@fishmealoil.com/yashfishmeal@yahoo.co.in + Approved as EU Establishment by EIC, Kochy (Approval No.1514).
W: www.yashaswifishmeal.com/www.fishmealoil.com * 1SO 22000:2005

GSTN: 29AAAFY6841M1ZI. R T
/ “\'ij_ucer Member of IFFO ‘




Enriching Growth...

Ref No: YFM/0-032/2021-22 ' Date: 30.06.2021.

To,

Assigned Officer,
District Ground Water Office,

Ground Water Directories,
Rajathadri, Manipal, Udupi-576 104.

Dear Sir

Sub: Request for issue Permission to Use ground water. _
Ref: Our request letter along with duly filled application and DD
For fee dated 21.05.2020.

With reference to the above cited subject, we have submitted a letter requesting
issue permission to use ground water with all required documents. However till
today we have not received any letter from your office. We have enclosed our
earlier letter for your reference.

So kindly look into the matter.
Thanking You

Yours faithfully

For Yashaswi Fish Meal and O

oM
o (Y
Authorizéd/g/g}py

-,

DOUR Glismitly WD 1) A

.

et
W WGBS G §ale

Vashaswﬁ Fish Meal & 0il C@mpaﬁy ) ; Re.tc?gnised by Minisfry of‘(__:omme_rce as Export House
9-184B, Post Pithrody, Udyavara, Udupi - 574118, Karnataka, India. \ qstry of Agriculure, China Registered

I: +918202533720 E: info@fishmealoil.com / yashfishmeal@yahoo.co.in :Approveg EY g U Esffib'ishm_enfc of

W: www.yashaswifishmeal.com / www.fishmealoil.com . g%pr;z"goo_ymgzm nspection Counl of India

*1SO 14001:2004
* HACCP Certified Company
Lroducer Member of IFFO

GSTIN : 29AAAFY6841M1ZI
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ANNEXURE G

Sl Purpose Water Consumption in KLLD Waste Water
No Generation in KLD
Fresh Water Treated Water
Consumption Utilization
1 Domestic 15 0 10
2 Industrial
Agriculture 0 42 0.0
Boiler feed 30 0 2.0
Cooling Water 0 250 -
Process Water 0 0 282
Others- 8 39 47
Washings
Total 53 331 341
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ANNEXURE J
ANNExURE-3
Hubert Enviro Care Systems (¥ Lud,
- C-45, Industrial Estate, Baikampady, Mangalore, Karnataka - 57501.1.,‘
Ph: 0824 - 2408111, Email; kro@hecs.in, Website: www.hecs.in Y

H.0.: #18, 92nd Straet, Ashok Nagar, Chennai - 600 083,
Ph: 42985555 Fax : 42985500 E-mail ; labsales@hecs.in

_ Laboratory Services Division

Accredited by NABL in the fields of Chemic
IS0 9001, 14001 & OHSAS 18001 Certified.

Certificate No. TC-5786

Authorized Signatory

TEST REPORT
. . , . Page:1of1
Name of the Client * M/s. Yashaswi Fish Meal & 0il Company., Report No. HECS/S1/001/270818
Address of the Client : 9-184B, Post Pithrody, . Report Date ; 10/09/2018
: ) Udyavara,Udupi7574118 :
: Karnataka
Sample Description : Sludge
Sample Mark : Sludge-1
Sample Drawn By : Hubert Enviro Care Systems Pvt Ltd
sampling/received Date ~ : 27/08/2018 - 27/08/2018
. Analysis Commenced On : 27/08/2018 Completed On : 07/09/2018
S.No. Parameters Units . Result Test Method
1 [BulkDensity gm/em’® 1.26 STM D4531-15
2 IMoisture % 54.26 *FS 2720 Part 2 Reaff.2000
3__|pH @ 25°C (20% Solution) ' - 7.24 52720 (Part 26)-1987
_ 4 [Etectrical Conductivity (20% Solution) uS/cm 520.0 S 14767:2000
5 frotal Organic Carbon (Dry wt) i % 1.96 S 2720 Part 11
6 _|Total Nitrogen As N (dry wt) % 2.51 S 14684
7 _|Total Phosphorous as P,0s (dry wt) %, 2.36 S 10518-1982 Reaff 2003
8 - [Total Potassium as K20 (dry wt) % 0.24 APHA 4500-P: 2017
Sum of Total Nitrogen as N, Tota]
9 [Phosphorous as Py0s (dry wt) & Total % . 511
Potassium as K,0 {dry wt)
10 _|C:N ratio (Dry mass) % 20:1 Dry Combustion & modified Kjeldah method
11 jPathogens Per 100 mL Nil HECS/micro/SOP/003
12 |Arsenic a5 AS,0, : mg/Kg 2.19 _ EPA 30508: 1996
e 13 |Cadmium As Cd mg/Kg : 112 . EPA 30508: 1996
k/ 14 |Chromium as Cr : mg/Kg 3.8 EPA 30508: 1996
' 15 |Copper as cu ' mg/Kg 32,5 EPA 30508: 1996
16  |Lead as Pd ' - mg/Kkg . i 4.9 EPA 30508: 1996
17 |Nickel as N mg/Kg 38 EPA 30508: 1996
18 Wincaszn ' mg/Kg 40 EPA 30508: 1996
13 [Mercury as Hg : mg/Kg EDL (DL 0.05) EPA 3050B: 1996
Note:i-gm/ cm®- grams per cubic centimetres, mg/kg-milligrams per kilograms, %-Percentage,
***End of Report***
1

Tpoze without written consent by HECS organlz:étlon 2. Samples are not drawn by HECS unless or otherwis¢
be retained more than 15 days from the date of issue of test report. 4. Under no circumstances fab accepts an)
orissue oftegt report. 5, Thotestresults relate onlytothetestitems, 6, ¥ notunderscope of accreditation,

1. The'report in fuil or part shall not be used for any pr
mentioned 3, Unless,spe_clflcally requested by customer
liabllily orloss/damage caused by use or misuse of test reporta
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ANNEXURE L2
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ANNEXURE M

ANNEXOLE—- 4

CERTIFICATE

The Certification Body
of TUV 8UD Management Service GmbH
Trading as TUV SUD South Asia Private Limited

certifies that

@ Yashaswi

Yashaswi Fish Meal and Oil Company
No. 9-184 B, Post Pithrody, Udyavara,
Udupi - 574 118, Karnataka, INDIA

" has estabiished and appites
an Environmental Management System fo[ B

Manufacture & Despatch of
Fish OQil and fish Meal as Supplement to Animal/Fish Feed.
At audit was perfdrmed Report No. 4153150281,

F’mof has been fumlshed {hat the requirements
according to

I1ISO 14001:2015

sre fulidied.
The cettificate is valid from 2018-08-21 untif 2021.08-20.
Certificate Registration No.: 12 104 43486 TMS,

Preduct Complanos Maragenrent
Murich, 20150822
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8.1.1.14. OPERATIONAL CONTROL PROCEDURE FOR STORAGE & DISPOSAL OF CHEMICAL
CONTAINERS

RESPONSIBILITY: STORE DEPARTMENT:

All Container are stored in the rack which is allotted to it.

All Chemical Stored Container should packed and stored away from the heat.

In case of Loose Container i.e. when partially used should be tightly closed

No Chemical Should be mixed and stored in the same location

MSDS to be displayed in the appropriate the Location of the Chemical Storage
As per the MSDS guide line Chemical should be handled

All the empty chemical containers from process will be moved to ETP Collection
sump area

Containers should be cleaned thoroughly with water and to be moved to scrap
Rinse water from container should be disposed in ETP stream only.

The Empty container will be disposed to the Waste disposer/Vendor

The Waste container after washing in ETP it can be used for some internal Purpose
or Disposed to the vendor after approval from the Human Resource Department

AN N N NN

NSRNENIEN
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8.1.1.15. OPERATION PROCEDURE FOR GENERATION AND DISPOSAL OF USED LEAD ACID
BATTERIES AND OTHER

Responsibility: Maintenance IN Charge

All the Lead — acid batteries to be replaced only by the authorized persons.

List of Lead Acid Batteries to be Kept by the Maintenance Department

Distilled Water Level to be Checked and maintained as per the Requirement
Battery Distributed water filling caps shall be retightened after water filling (or)
charges due to over then and to avoid acid water spillage

Operator shall aware the Lead acid batteries management and handling consuming
the batteries(management and handling rules 2001) '

v" Used Lead acid batteries will be collected & disposed to authorized battery dealer &
record should be maintained.

NN KX

<

8.1.1.16. OPERATION CONTROL PROCEDURE FOR COLLECTION AND DISPOSAL OF ALL
OTHER WASTES -

RESPONSIBILITY: UTILITY /HOUSEKEEPING DEPARTMENT:

TEAL & oo

s,

1. Cotton waste

2. Stationery items & carton boxes
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3. Broken plastic crates and other broken plastic items
4, Used polythene cover / sheet
s, Wood material and saw dust
6. Metal scrap
74 Oil seal, O rings and oil, diesel.& Air Filters and V Belts
8. Grinding powders
9. Used Tube Lights

v All the above mentioned wastes are to be collected, Segregated and stored in the
scrap yard in the identified place every day.

v Waste stored in the scrap yard will be periodically disposed to the approved vendor

v No waste is allowed to go out of the company premises without the permission of
Utility Department.

v Only Non Hazardous Waste will be disposed to the Approved Vendor

v While Transporting or Loading the Vehicle of the Vendor check that it doesn’t spill
around the Place as well as on the way to the destination.

8.1.1.17. OPERATION CONTROL PROCEDURE FOR EMERGENCY SITUATION

Responsibility: Manager Plant & Admin.

The following situations are identified as Emergency situation
FIRE:

General Fire

DG fire *

v In case of Fire the shift supervisor goes to the location along with Fire extinguisher
operator.

v The Emergency rescue team will be identified to meet the emergency situation

First Aid Trained employees to be called in emergency assembling area.

v In case of major fire the Human Resource Department is informed immediately and
then declares the emergency Based on the situation and informs the security to
press emergency alarm to assemble all the Employees near the Emergency Assemble

\

y Zone) .
ic of disastrous scale immediately, Human Resource will seek the
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BEFORE THE NATIONAL GREEN
TRIBUNAL
(SOUTHERN ZONE)
(ORIGINAL SIDE JURISDICTION)
ORIGINAL APPLICATION No.(SZ) 27
of 2019

IN THE MATTER OF:-

Shri.Kishore Kumar and another
....... Applicants

V.

Union of India and others
...... Respondents

TYPED SET OF ANNEXURES FILED
BY THE 11™ RESPONDENT TO
FURTHER OBJECTIONS FILED TO
THE REPORT OF THE JOINT
COMMITTEE CONSTITUTED AS
PER ORDER DATED 18.10.2019 AND
03.01.2020 REGARDING THE
ALLEGED POLLUTION CAUSED BY
FISH MEAL INDUSTRIES IN
UDYAVARA, UDUPI DISTRICT,
KARNATAKA (“the Report”)

M/s T.K.BHASKAR (671/95)
SRINATH SRIDEVAN (1109/95)
K.HARISHANKAR (762/96)
ADVOCATES
Counsel for 11" Respondent
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